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FINANCIAL EXPRESS

THIS 1S A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY. THIS IS NOT APROSPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES. NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION DIRECTLY OR INDIRECTLY OUTSIDE INDiA.
Initial Public Offer of equity shares on the main board of BSE Limited ("BSE") and National Stock Exchange of India Limited [“NSE”, and together with BSE, the "Stock Exchanges”) in compliance with Chapter LA of the Securities and Exchange Board of India
{Issue of Capital and Disclosure Requirements) Regulations, 2018, as amended (“SEBI ICDR Regulations™)

TURTLEMINT FINTECH SOLUTIONS LIMITED

(formerly known as Turtlemint Fintech Solutions Private Limited, prior to which it was known as Fintech Blue Solutions Private Limited)

. T
turtlemlnt (TO BE LISTED ON THE MAIN BOARD OF BSE AND NSE)

Our Company was Incorporated as “Finfech Biue Solttions Pnvale Limited"on April 7, 2015, as a privale limiled company under the provisions of the Companias Act, 2013, pursuant 1o a certificale of incorporation isswed by the Regestrar of Companias, Maharashira at Mumbai. Subsequently, pursuant 1o a resolution passed by our Board on April 23, 2025, and a
spacial resciution passad by our Shareholders onApril 29, 2025, the name of our Company was changed to “Tevliemint Finfech Solutions Privale Limied "and a frashcariificate of incorporation dated May 13, 2025, was issued by the Central Processing Centre, Manaesar [*CPC"). Cur Company was subsaquandly converted into a pubéc limited company pursuant o
aresolution passed by our Board on May 17, 2025 and & special resolufion passed by cur Sharehciders on May 23, 2025 and sccordingly, the name of our Company was changed o "Turfemint Finfech Solutions Limifed”, and 3 fresh ceriicale of incorporation dated June &, 2025 was issted by the CPE. For details inrelation fo the changes in the registered office of
our Company, s "History and Certain Corporate Matters - Changes in the regisfered office of our Company " on page 286 of the red herring prospectus dated June 15, 2026 ("RHP" or "Red Herring Prospectus”) filed with the Registrar of Companies, Mumbal - 1 at Mumbai "ReC’)
Corporate [dentity Number: U74990MH2015PLC263315
Registered and Corporate Office: The ORB Sahar 4 and 44, 17 Floor, Awing, Marol Village. Andhen East. Mumbai - 400 089, Maharashtra, India; Contact Person: Prashant Saini, Company Secretary and Compliance Officer; Tel: 022-63387400; E-mail: companysecretany@turilemint.com; Website: www. iurflemant com

(Please scan fhis QR code
o view the Red Herring
Prospectus and the
Abridged Prospectus)

PROMOTERS OF OUR COMPANY: ANAND ROHIDAS PRABHUDESAI AND DHIRENDRA NALIN MAHYAVANSHI

INITIAL PUBLIC OFFERING OF UP TO [«] EQUITY SHARES OF FACE VALUE OF ¥1 EACH (THE "EQUITY SHARES") OF TURTLEMINT FINTECH SOLUTIONS LIMITED ("COMPANY" OR “ISSUER") FOR CASH AT A PRICE OF [«] PER EQUITY SHARE INCLUDING A SHARE PREMIUM OF %[«] PER EQUITY SHARE
(THE “OFFER PRICE") AGGREGATING UP TO ¥[«] MILLION (THE “OFFER"} COMPRISING A FRESH ISSUE OF [«] EQUITY SHARES OF FACE VALUE OF T1 EACH AGGREGATING UP TO 26,607.22 MILLION (THE "FRESH ISSUE™) AND AN OFFER FOR SALE OF UPTO 14,601,846 EQUITY SHARES OF FACE VALUE OF
1 EACHAGGREGATING UP TO ¥[«] MILLION (THE “OFFER FOR SALE") CONSISTING OF UP TO 4,323,218 EQUITY SHARES AGGREGATING UP TO ¥[«] MILLION BY THE PROMOTER SELLING SHAREHOLDERS [AS DEFINED HEREINAFTER), UP TO 9,745,181 EQUITY SHARES AGGREGATING UP TO ¥[=] MILLION
BY INVESTOR SELLING SHAREHOLDERS (AS DEFINED HEREINAFTER) AND UP TO 533,447 EQUITY SHARES AGGREGATING UP TO ¥[«] MILLION BY INDIVIDUAL SELLING SHAREHOLDER (AS DEFINED HEREINAFTER) (COLLECTIVELY, THE “SELLING SHAREHOLDERS™ AND SUCH EQUITY SHARES, THE
"OFFERED SHARES"), FOR DETAILS OF THE SELLING SHAREHOLDERS, PLEASE SEE“THE OFFER" AND "OTHER REGULATORYAND STATUTORY DISCLOSURES " ON PAGES 90 AND 603, OF THE RHP, RESPECTIVELY.

DETAILS OF THE SELLING SHAREHOLDERS, OFFER FOR SALE AND WEIGHTED AVERAGE COST OF ACQUISITION

Name of the Selling Shareholders Type of Selling Shareholder Number of Offered Shares/ Amount {Zin million) Weighted average cost of acquisition per
Equity Share of face value of 31 (in %) .
i Anand Rohidas Prabhudesal Promoter Sefling Shareholder Up to 2,112,305 Equity Shares of face value of 1 aggregating to ¥« ] million 0.12
Dhirendra Nalin Mahyavanshi Promoler Safling shareholder Up o 2,210,913 Equity Shares of face value of 1 aggregating to =] million 3.86
Peak XV Partners Investments V (formedy known as SCI Invesiments V) Investor Selling Shareholder Up to 4,356,739 Equity Shares of face value of T1 aggregating to ¥[«] million 21.11
| Vistra ITCL {India) Ltd - Trustes - Blume Ventures Fund 1X Investor Selling Shareholder Up to 856,733 Equity Shares of face value of 31 aggregating to T[e] million 83.52
Kunal shah Individual Selling Sharehoider Up to 533,447 Equity Shares of face value of 11 aggregating to <[« ] million Negligible
| Nexus Ventures |V, Lid Investor Selling Shareholder Up o 2,747,230 Equity Shares of face value of T1 agaregating to ¥[e] million 17.29
| GGV VIl Investments Ple. Lid. Investor Selling Shareholder Up to 1,191,893 Equity Shares of face value of T1 aggregating to T[«] million 80,54
| Catalyst Trusteeship Limited — Trustee - Blume Ventures (Opportunities) Fund 114 Investor Selling Sharehoider Up o 399,484 Equity Shares of face value of T1 agg:réga"r-nq i ¥[»] million . 39.86
| Dream Incubator Inc. Investor Selling Shareholder Up to 203,142 Equity Shares of face value of T1 each aggregating up ta [ e] millsen CRET
| Humming Bird Investment Holdings SPV Investor Selling Shareholder Up to 188,950 Equity Shares of face value of 11 each aggregating up to [ e] million 11.64

“On a filly dilufed basis.
"4z certified by W'z S K Palodia &Aszocistes LLF, Chartered Accoumiants, (FRN: T12723WYWTIRSEZ), by way of their cerfiicale dafed June 15, 2026

PRICE BAND: ¥144 TO Y152 PER EQUITY SHARE OF FACE VALUE OF ¥ 1 EACH.
THE FLOOR PRICE AND THE CAP PRICE ARE 144 TIMES AND 152 TIMES THE FACE VALUE OF THE EQUITY SHARES, RESPECTIVELY.
BIDS CAN BE MADE FOR A MINIMUM OF 98 EQUITY SHARES OF FACE VALUE OF ¥ 1 EACH AND IN MULTIPLES OF 98 EQUITY SHARES OF FACE VALUE OF ¥1 EACH THEREAFTER.
SINCE BASIC AND DILUTED EPS FOR FINANCIAL YEAR 2025 ON RESTATED CONSOLIDATED FINANCIAL INFORMATION OF THE COMPANY IS NEGATIVE, P/E WILL NOT BE ASCERTAINABLE.
WEIGHTED AVERAGE RETURN ON NET WORTH FOR LAST THREE FISCAL YEARS IS (41.54%).

The details of the Offer for Sale and the post Offer market capitalization of our Company, each at the Floor Price and the Cap Price, are given below:

. At Floor Price of ¥144 At Cap Price of ¥152
Particulars Up to number of Equity Shares of face value of ¥1 each Up to Amount (¥ in million) Up to number of Equity Shares of face value of ¥1 each Up to Amount (¥ in million)
| Fresh Issue 45,883,472 6,607.22 43,468 552 6,607.22
| Offer for Sale 14,601,846 2,102.67 14,601,846 2,219.48
Total Offer Size 60,485,318 8,709.89 58,070,398 8,826.70
| Post-Offer market capitalization of the Company 299,333,338 43,104.00 296,918 418 45,131.80

BID/OFFER
PROGRAMME

BID/OFFER CLOSES TODAY"

The UP! mandaile end time and date shall be &l 500 pmean the Bid/Offer Closing Dale

Turtlemint is a tech-enabled insurance distribution platform that connects customers, insurance advisors and insurers. In 2015, Turtlemint became the first to adopt the point-of-sale person (“PoSP") distribution model and also has the largest certified PoSP
network among the Peer Group as of March 31, 2025 as well as December 31, 2025 (Source: Redseer Report).

THE OFFER IS BEING MADE THROUGH THE BOOK BUILDING PROCESS IN ACCORDANCE WITH REGULATION 6(2) OF THE SEBI ICDR REGULATIONS.
THE EQUITY SHARES OF OUR COMPANY WILL GET LISTED ON THE MAIN BOARD OF THE STOCK EXCHANGES. NSE SHALL BE THE DESIGNATED STOCK EXCHANGE.
QIB PORTION: NOT LESS THAN 75% OF THE OFFER | NON-INSTITUTIONAL PORTION: NOT MORE THAN 15% OF THE OFFER | RETAIL PORTION: NOT MORE THAN 10% OF THE OFFER.

IN MAKING AN INVESTMENT DECISION, POTENTIAL INVESTORS MUST ONLY RELY ON THE INFORMATION INCLUDED IN THE RED HERRING PROSPECTUS AND THE TERMS OF THE OFFER, INCLUDING THE RISKS INVOLVED AND NOT RELY ON ANY
OTHER EXTERNAL SOURCES OF INFORMATION ABOUT THE OFFER AVAILABLE IN ANY MANNER. IN RELATION TO PRICE BAND, POTENTIAL INVESTORS SHOULD ONLY REFER TO THIS PRICE BAND ADVERTISEMENT FOR THE OFFER AND
SHOULD NOT RELY ONANY MEDIAARTICLES / REPORTS IN RELATION TO THE VALUATION OF OUR COMPANY AS THESE ARE NOT ENDORSED, PUBLISHED OR CONFIRMED EITHER BY THE COMPANY OR THE BRLMS.

IN ACCORDANCE WITH THE RECOMMENDATION OF THE COMMITTEE OF INDEPENDENT DIRECTORS OF OUR COMPANY, PURSUANT TO THEIR RESOLUTION DATED JUNE 15, 2026, THE ABOVE PROVIDED PRICE BAND IS JUSTIFIED BASED ON
QUANTITATIVE FACTORS/ KPIS DISCLOSED IN THE 'BASIS FOR OFFER PRICE' SECTION ON PAGE 182 OF THE RHP VIS-A-VIS THE WEIGHTED AVERAGE COST OF ACQUISITION ("WACA") OF PRIMARY AND SECONDARY TRANSACTION(S), AS
APPLICABLE, DISCLOSED IN ‘BASIS FOR OFFER PRICE' SECTION ON PAGE 182 OF THE RHP.

RISK TO INVESTORS
For details refer to section titled “Risk Factors” beginning on page 22 of the RHP

Losses, negative cash flow, negative RoONW and EPS and decrease in net worth in the past:
We have incurred loss for the period/ year of (31,873.89) million, (¥1,546.63) million, (31,941.05)
million, (¥1,933.48) million and (¥2,881.83) million on a restated basis in the nine months period
ended December 31, 2025 and December 31, 2024, and Fiscals 2025, 2024 and 2023, respectively,
and proforma loss for the year of (32,025.62) million, (31,869.90) million and (¥2,837.56) million on
a proforma basis, in Fiscals 2025, 2024 and 2023, respectively. We have also witnessed negative
cash flows from operations (net cash flow (used) in operating activities was (31,753.07) million,

costs in recruiting, activating, managing and retaining them. Cost of acquiring and retaining Digital
Partners accounted for 77.45% and 67.50% of our total expenses in the nine months period ended
December 31, 2025 and December 31, 2024, respectively, and 69.98%, 66.61% and 69.58% of our
proforma total expenses in Fiscals 2025, 2024 and 2023, respectively. Attracting, managing and
retaining Digital Partners is critical to our business, and failure to do so in a cost-effective way may
have an adverse effect on our business, prospects, financial condition, results of operations and
cash flows.

(31,634.10) million, (32,158.08) million, (¥2,416.66) million and (32,859.16) million on a restated | 6. Changes in revenue composition affecting comparability: Our revenue from operations have
basis in the nine months period ended December 31, 2025 and December 31, 2024, and Fiscals experienced significant changes due to certain regulatory developments and the acquisition of TIB,
2025, 2024 and 2023, respectively). Our Net Worth has decreased from as of March 31, 2023 to which has and may continue to affect the comparability of our past and future financial performance.
December 31, 2025 and we had negative Return on Net Worth and negative EPS in the nine months Income from marketing fees constituted 53.62% and 88.05% of our revenue from operations in
period ended December 31, 2025 and December 31, 2024 and Fiscals 2025, 2024 and 2023. If we Fiscals 2024 and 2023, respectively, however, it ceased to be a major source of revenue in Fiscal
are unable to generate adequate revenue growth and manage our expenses and cash flows, we 2025 and the nine months period ended December 31, 2025 and December 31, 2024 following
may continue to incur losses and our business, financial condition, results of operations and cash certain regulatory developments in Fiscal 2024, which resulted in changes in terms of engagement
flows may be adversely affected. with Insurer Partners. Conversely, following the TIB Acquisition in Fiscal 2025 (after which it became
Product concentration risk: We derive majority of revenue from general insurance companies our Subsidiary), income from distribution of financial products, which constituted 8.83% and 0.58%
(contributing 93.27% and 87.20% of our revenue from operations in the nine months period ended of our revenue from operations in Fiscals 2024 and 2023, respectively, increased significantly to
December 31, 2025 and December 31, 2024, respectively, and 88.21%, 79.35% and 71.07% of our 97.63%, 98.91% and 96.96% of our revenue from operations in Fiscal 2025 and the nine months
proforma revenue from operations in Fiscals 2025, 2024 and 2023, respectively), primarily from the period ended December 31, 2025 and December 31, 2024, respectively.

sale of motor insurance products. Any loss of relationships with general insurance companies, | 7. Declineinincome from marketing fees: We earned nil/minimal income from marketing fees in the
constraint on sale of general insurance products, particularly motor insurance, offered by them or nine months period ended December 31, 2025 and December 31, 2024 and Fiscal 2025, and
any inability to diversify our portfolio mix, could have a material adverse effect on our business, income from marketing fees as a percentage of proforma revenue from operations declined from
prospects, financial condition, results of operations and cash flows. 66.41% in Fiscal 2023 to 7.13% in Fiscal 2024, which led fo an adverse affect on our business,
Dependence on commissions, rewards and fees from Insurer Partners: We derived almost all financial condition, results of operations and cash flows. Further, we experienced a significant
our revenues from commissions, rewards and fees received from Insurer Partners and other decrease in our revenue from operations by 81.27% from 4,183.17 million in Fiscal 2023 to
financial service providers in the nine months period ended December 31, 2025 and December 31, X786.42 million in Fiscal 2024 primarily due to the decrease in income from marketing fees.

2024, and Fiscals 2025 and 2024 (income from distribution of financial products accounted for | 8. Related party transactions: We have in the past entered into related party transactions and will
98.91% and 96.96% of our revenue from operations in the nine months period ended December 31, continue to do so in the future and we cannot assure you that we could not have achieved more
2025 and December 31, 2024, respectively, and proforma income from distribution of financial favorable terms if such transactions had not been entered into with related parties.

products accounted for 97.99%, 90.75% and 29.56% of our proforma revenue from operationsin | 9. Dependence on key personnel: Our success depends significantly upon our Promoters, Key
Fiscals 2025, 2024 and 2023, respectively). Any reduction in these fee rates may have an adverse Managerial Personnel, Senior Management and certain other employees and our inability to attract,
effect on ourbusiness, financial condition, results of operations and cash flows. train and retain such persons could harm our ability to maintain and grow our business and given our
Limited consolidated operating history: Our Company acquired Turtlemint Insurance Broking employee benefits expense accounted for 24.70% and 39.83%, of our revenue from operations in
Services Private Limited with effect from May 8, 2024 from one of our Promoters, Dhirendra Nalin the nine months period ended December 31, 2025 and December 31, 2024, respectively, and
Mahyavanshi, and accordingly, we do not have a long consolidated operating history through which proforma employee benefits expense accounted for 33.63%, 49.67%, and 48.99% of our proforma
our overall performance may be evaluated. Further, the Unaudited Proforma Financial Information revenue from operations in Fiscals 2025, 2024 and 2023, respectively, any significant increase in
prepared for the Red Herring Prospectus is presented for illustrative purposes only to illustrate the our employee benefits expense could adverse our financial condition, results of operations and
impact of the TIB Acquisition on our results of operations as if the acquisition had been cash flows.

consummated on April 1, 2024, April 1, 2023 and April 1, 2022 and may not accurately reflectour | 10. Dependence on internet and mobile adoption: Our growth depends on broader adoption of

future results of operations.
Dependence on Digital Partners: We depend heavily on our Digital Partners and incur significant

epaper.finanﬂiatexpress.curru. .

internet and mobile applications as an effective platform for disseminating insurance proaucts and
content.

Coniinmred on mext poage...



WWW.FINANCIALEXPRESS.COM TUESDAY, JUNE 23, 2026

FINANCIAL EXPRESS

wecontinued from previows page.

11. Offer-related risk: The Offer is being undertaken as a Fresh Issue of Equity Shares as well as an
Offer for Sale of Equity Shares by the Selling Shareholders. The proceeds from the Offer for Sale will
be paid to the Selling Shareholders and we will not receive any proceeds from the Offer for sale.

12. Since basic and diluted EPS for financial year 2025 on restated consolidated financial information of

of certificate dated June 15, 2026.
**The range of acquisition price has been provided after giving impact of bonus issuance

16. Weighted average cost of acquisition, Floor Price and Cap Price:

the company is negative, P/E will not be ascertainable. The average industry Price/Earnings Ratio _ Floor Price Cap Price

for Financial Year 20251 202.33. Past Transactions WACA (in times) (in times)
13. Weighted Average Return on Net Worth for Fiscals 2025, 2024 and 2023 is (41.54)% and Return on WACA for Primary Transachons N A NA N A

Net Worth for the nine months ended December 31, 2025, is (63.38)% (not annualized). y — — — —
14. The average cost of acquisition of Equity Shares for Selling Shareholders ranges from Negligible WACA for secondary sale/ acquisition

per Equity Share to 293.52 per Equity Share and the Offer Price at upper end of the Price Band is of shares N.A. N.A. N.A.

Since there were no Primary Issuance or Secondary Transactions of equity shares of our Company
during the 18 months preceding the date of filing of the Red Herring Prospectus, where either issuance
or acquisition/ sale is equal to or more than five per cent of the fully diluted paid-up share capital of our
Company (calculated based on the pre-issue capital before such transaction/s and excluding employee
stock options granted but not vested), the information has been disclosed for price per share of our

2152 per Equity Share.

15. Weighted average cost of acquisition of all Equity Shares transacted in last one year and
three years preceding the date of the Red Herring Prospectus
The weighted average cost of acquisition for all equity shares acquired in the one year and three
years preceding the date of the Red Herring Prospectus is mentioned below:

Weighted Cap Priceis ‘’x’ |Range of acquisition Company based on the last five secondary transactions where Promoters (including the Promoter
. average cost of | times the weighted | price: lowest price - Selling Shareholder), the members of the Promoter Group, are a party to the transaction, during the last
Period acquisition average cost of highest price three years preceding to the date of filing of the Red Herring Prospectus irrespective of the size of the
(in %)’ acquisition (in 3)™* transaction;
Last one year preceding the date 71.99 2.11 0.00 - 252.79 Based on primary issuances 159.68 0.90 times 0.95 times
of tie Red Horring Pms!::er:tus Based on secondary transactions 17.76 8.11 times 8.56 times
Last three years preceding the 71.83 212 0.00 - 252.79
date of the Red Herring Prospectus The above details have been certified by S K Patodia & Associates LLP, Chartered Accountants, by way of

“The above details have been certified by S K Patodia & Associates LLP, Chartered Accountants, by way certificate dated June 19, 2026.

17. The acquisition price at which Equity Shares, Preference Shares or any other specified securities were acquired by the Promoters, the Promoter Group, the Selling Shareholders and the
Shareholders with right to nominate directors or other special rights, in the last three years, is as set out below:

o Ngﬂ!ure of speciﬁed | + Niiitiber 6f.sciacified Acquisitim? _price
Name of the Shareholders Date of acquisition | securities acquired (Equity Mature of Transactions B : per specified
| Shares/ Preference share) SaoyOHGS AcquUirey security (in )
Promoters™
Anand Rohidas Prabhudesai July 21, 2025 Equity Shares Bonus Issue of Equity share in the ratio 1:500 2,08,74,500 Nl
August 28, 2025 Equity Shares Transfer 98,984 25.07
September 3, 2025 Equity Shares Transfer 1,07,812 Nl
Dhirendra Nalin Mahyavanshi March 07, 2025 Preference shares Private Placement of Series 1 CCPS 1,044 80,001.03
June 16, 2025 Equity Shares Allotment of Equity shares subsequent to conversion
of Series 1 CCPS 1,044 N.AS
July 21, 2025 Equity Shares Bonus Issue of Equity share in the ratio 1:500 2,19,18,500 Nil
August 28, 2025 Equity Shares Transfer 70,264 25.07
September 3, 2025 Equity Shares Transfer 76,532 il
Promoter Group Nil
Selling Shareholders
‘Nexus Ventures IV, Ltd. ~ July 21, 2025 Equity Shares Bonus Issue of Equity share in the ratio 1:500 5,000 Nil
May 28, 2026 Equity Shares Allotment on Conversion of CCPS 9,49,39 580 N.A
Peak XV Partners Investments V July 21, 2025 Equity Shares Bonus Issue of Equity share in the ratio 1:500 9,000 Nl
(formerly known as SCI Investments V) May 28, 2026 Equity Shares Allotment on Conversion of CCPS 5,28,03,761 NAS
GGV VIl Investment Pte. Ltd. July 21, 2025 Equity Shares Bonus Issue of Equity share in the ratio 1:500 5,000 il
May 28, 2026 Equity Shares Allotment on Conversion of CCPS 79.40,913 N.AS
Catalyst Trusteeship Limited- Trustee - July 21, 2025 Equity Shares Bonus Issue of Equity share in the ratio 1:500 9,000 Nl
Blume Ventures (Opportunities) Fund [1A May 28, 2026 Equity Shares Allotment on Conversion of CCPS 44 96,193 N.AS
(formerly known as Milestone Trusteeship
Services Private Limited- (Trustee- Blume
Ventures (Opportunities) Fund I1A))
‘Humming Bird Investments July 21, 2025 Equity Shares Bonus Issue of Equity share in the ratio 1:500 9,000 il
Holdings SPV. May 28, 2026 Equity Shares Allotment on Conversion of CCPS 22 .97 406 NAS
Vistra ITCL (India) Limited-Trustee - July 21, 2025 Equity Shares Bonus Issue of Equity share in the ratio 1:500 5,000 il
Blume Ventures Fund 1X. May 28, 2026 Equity Shares Allotment on Conversion of CCPS 73,94 573 N.AS
Dream Incubator Inc, May 28, 2026 Equity Shares Allotment on Conversion of CCPS 13,654,275 N.A
Kunal Shah July 21, 2025 Equity Shares Bonus Issue of Equity share in the ratio 1:500 38,40,500 Nil
Special Rights Shareholders (other than Promoters and Selling Shareholders)
SIG Global India Fund |, LLP July 21, 2025 Equity Shares Bonus Issue of Equity share in the ratio 1:500 5,000 Nl
May 28, 2026 Equity Shares Allotment on Conversion of CCPS 96,83,182 N.AS
Amfam VC Fund IIl, LP July 21, 2025 Equity Shares Bonus Issue of Equity share in the ratio 1:500 5,000 il
May 28, 2026 Equity Shares Allotment on Conversion of CCPS 73,08,455 N.AS
MassMutual Ventures US Il LLC. July 21, 2025 Equity Shares Bonus Issue of Equity share in the ratio 1:500 5,000 Nil
May 28, 2026 Equity Shares Allotment on Conversion of CCPS 91,24,021 N.AS
Trifecta Venture Debt Fund- || July 21, 2025 Equity Shares Bonus Issue of Equity share in the ratio 1:500 500 Nl
May 28, 2026 Equity Shares Allotment on Conversion of CCPS 11,76,946 N.AS
Amansa Investments Ltd. May 28, 2026 Equity Shares Allotment on Conversion of CCPS 90,20,629 N.AS
MW XO Digital Finance Fund Holdco Lid. May 28, 2026 Equity Shares Allotment on Conversion of CCPS 45,10,546 N.AS
Nexus Ventures V| Holdings, LLC May 28, 2026 Equity Shares Allotment on Conversion of CCPS 60,13,907 N.AS
Terrapin Lux SCSP. May 28, 2026 Equity Shares Allotment on Conversion of CCPS 45,10,546 N.AS
Jungle Ventures IV VCC, acting for its May 28, 2026 Equity Shares Allotment on Conversion of CCPS 21,04,798 NAS
sub-fund Jungle Ventures IV Investment
Holding Fund.
Jungle Ventures IV VCC, acting for its May 28, 2026 Equity Shares Allotment on Conversion of CCPS 18,55,704 N.AS
sub-fund JV 37 Holding Fund.
Jungle Veentures IV VCC, acting for its May 28, 2026 Equity Shares Allotment on Conversion of CCPS 12,02,874 N.AS
sub-fund JV Leaders Holding Fund.
Catalyst Trusteeship Limited- Trustee - May 28, 2026 Equity Shares Allotment on Conversion of CCPS 9,01,924 N.AS
Blume Ventures (Opportunities) Fund [IB.
Jungle Ventures ll| July 21, 2025 Equity Shares Bonus Issue of Equity share in the ratio 1:500 26,46,000 Nil
Investment Holdings Pte Ltd May 28, 2026 Equity Shares Allotment on Conversion of CCPS 90,22,018 N.A.
JV- SPV 2 Pte Ltd July 21, 2025 Equity Shares Bonus Issue of Equity share in the ratio 1;500 1,76,000 Nl
May 28, 2026 Equity Shares Allotment on Conversion of CCPS 5,44 951 N.AS
JV SPV 1 Pte Ltd - July 21, 2025 Equity Shares | Bonus Issue of Equity share in the ratio 1:500 2,64,000 Nil
May 28, 2026 Equity Shares Allotment on Conversion of CCPS 8,17,658 N.AS
JV-3 ONE, L.P July 21, 2025 Equity Shares Bonus Issue of Equity share in the ratio 1:500 4.40,000 Nl
May 28, 2026 Equity Shares Allotment on Conversion of CCPS 13,62,603 N.AS

*As certified by M/s. S K Patodia &Associates LLF, Chartered Accountants by way of their certificate dated June 15, 2026.

** The Promoters are also Selling Shareholders.

"The consideration has been paid at the time of acquisition of preference shares and that have not been considered in arriving at the acquisition price per Equity Share allotted pursuant to conversion of Preference Shares

undertaken on May 28, 2026,

epaper.ﬁnanﬂiaiexpress.curr‘. .
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18. The four BRLMs associated with the Offer have handled 98 public issues in the past three years, out of which 30 issues closed below the offer price on listing date

Name of the BRLMs

Total Public Issues Issues closed below Offer Price on listing date

ICICI Securities Limited

25 8

Jefferies India Private Limited

9 0

JM Financial Limited

21 9

Maotilal Oswal Investment Advisors Limited

17 7

Common Issues handled by the BRLMs"

30 10

Total

98 30

*Issues handled where there were common BRLMs.

ADDITIONAL INFORMATION FOR INVESTORS

1. The Company has notundertaken a pre-1P0 placement.

Price” updated with the above price band) (you may scan the QR code for accessing the website of ICICI Securities Limited)

An indicative timetable in respect of the Offer is set out below:

2. The Promoters or members of the Promoter Group have not undertaken any fransaction of shares aggregating up to 1% or more of the paid-up equity share capital of the Company from the date of the updated draft red hernng prospectus - | dated January 28, 2026 till date.

BASIS FOR OFFER PRICE
{The “Basis for Offer Price” section on page 182 of the RHP will be updated with the above price band. Please refer to the websites of the BELMs: www.icicisecunties.com, www.jefferies.com, www.,jmfi.com and www. moliaioswal.com, respectively, for the “Basis for Offer

Submission of Bids (other than Bids from Anchor Investors): BidOfrer Programme

- Bid/Offer Period (except the Bid/Offer Closing Date) Event Indicative Date
Submission and Revisian in Bids ) Only between 10.00 a.m. and 5.00 p.m. IST BidiOffer opens an Friday, June 19, 2026

BidiOffer Closing Date Bud/Cffer closes on Tuesday, June 23, 2026™

Submission of electronic applications (online ASBA through 3-in-1 accounts) for RIBs Only between 10.00 a.m: and up to 5.00 p.m. ST Finalisation of Basis of Allotment with the Designated

Submission of electronic application (bank ASBA through onling channels like intermet banking, _tock Exchange. Un or about Wednesiay, June 24, 2026
mobile banking and syndicate ASBA applications through UPI as a payment mechanism where Initiation of refunds (i any, for Anchor Investors}lunblocking of "

Bid Amaount iz up to 0.5 million) Only between 10.00 a.m, and up to 4.00 p.m, IST furds from ASBA Acoaunt On or about Thursday. June 25, guzﬁ
Subiission of slecronia applcations _Credit of Eguity Shares 1o demalerialized accounts of Allotiees | On or about Thursday, June 25, 2026
[syndicate non-rafail, non-individual applications of QIBs and NiBs) Oniy between 10.00 a.m, and up to 3.00 pm, IST gﬂ:?gggg’:f”ramﬂ of the Equity Shares on e | On o abiout Monday, dun: 29, 2028
submission of physical apphications (Bank ASBA) Only between 10.00 a.m, and up to 1.00 p.m, 5T

submission of physical apphications {syndicate non-retail, non-individual applications whare
Bid Amount ks mare than Z0.5 maflion)

Only between 10.00 a.m. and up to 12.00 p.m. IST

Our Company, in consalafion wilhh e Book Running Lead Manegers; may cansidar closing e BiaCfar Peiod far GiBz oos Working Day pror io fie
B e CAasing Diade i dcsirda g with e SEBY ICLAR Keglaations
LAET raraciate ot tme arad cane shat b al 500 pe on the B Uiler ﬂl'l},f.‘n.'g tlafe

Modification/Revision/Cancellation of Bids

"I s o 1) vy ey dn umhiacking of aneunts n the ASEA Acesuals ficlsdiog amawits blacked Mwoagh tha LR Machamsm) 8xceedng lwa Werong Days
from the BidUffer Closing Dafe for cancallad / wilfdrawn / dalsfed A SBA Forms, the Bidver shal be compensatan'af & uniamm mis of T 100 per day ar 13% par

Lipward revision of Bids by QIBs and Non-Institutional Bidders categories

Only between 10.00 a.m, and up 10 4.00 p.m, IST on Bid/ Offer Clasing Date

arvieemn of the Bid Amaird winchaveris Rghsr from the date on wiich ihe request farcan palahon wilhdrewal delahon s paced in ihe Stock Exchanges bidaing
itform i e date on which fhe smpants ars antiackad i} e Bdacking af e amounis for the same 4 584 Farm [for smownts hlocked fhrough the LB

Upward or downward revision of Bids or cancellation of Bids by RIBs

"UF mandate end time shall be 500 p.m. on the Bid Offer Claging Date
"85 and Non-Instituhional Bidders can nedher revise their bids dowmwards nor canceliwithdraw therir Bids
On the Bid'Offer Clasing Date, the Bids shall be uploaded wniil;

(i} 4200 p; 1ET in-case of Bigs by QIBs snd Non-Institulionsl Bidders, and (] Unti5:00 pom 15T or sich-extended  fime a5 permiffed by the Stock Exchanges, in.case of Bids by RiBz.
On BidOffer Clozing Date, extension of tme may be granted by Slock Exchanges only for uploading Bios received RiIBs, after taking Info account the-folal number of Bids received and as reportad by the BRLMs fo

Only between 10.00 am, and up to 5.00 p.m, IST

Haphanizm), the Bidder shad be compensated 3 & vaiform rate 00 per dav o 15% per annan of it fodal camnitatve hiscked amaunl excesf the orgingl
sppieativn amoant, whichavaris higher fram [Ha gata an wivich such mulitde smoonfs weare blocksd ) fha date of aclval imbiock: [} any Bocking -:lf..=|rr.~:lhr'.'s
mare thar e BidAmoant, fhe Blader shall be compensated af 8 wifsmm rale of #1560 per day or 1% per annumof the tiferencein amount, mhichevaris ghar
friom Ie oals on which spch srcess amawnds wara Diockad (1 e dale of sctus! I.'|'1|:I'|:'i..‘|'|' fivjl amy dalay in ..lru':l.'-:lr-'r.'.'l?lffr-:ﬂaa['-:llred parhiaily allaffad Sids,
gxceaing fwo Warking Days from the BaOfer Clogng Dale, the fidder shal be campensated &l 8 anifom rate of T 100 per day or 15% perannum af the Big
Amount, whichevar is Fiphsr for e antire durabion of delay excasding teo Warkitag Days from the Bini0ffer Giosing Dale by the |I'Ta""|E1:|."-EII}' respansie far
csng stah-aelay fn inbilacking. The Soak Rumaing Lead Managers ahal, m e soie discredion, ety an By the dabily o0 sinch idermadiany or snbly
rasponsibie far such deley in ueblocking. Further (i Giddsr sha¥ be compensslad o te mannar specified i the SEBVICOR Maslar Chower which far ffre
goktines of . shal he deamad fo be intarporaten i ihe teemed soreamant of gur Company witf e SC5ES, o the sxtent applcahls

The pracagsing fess for aapheations made by the LR Bildens may be misasad fo the remiter banks (SC58s) anly affer sich banks provide & willlen

the Stock Emna"gﬁﬁ' corfimation on comphanca will SES! ICDF Mastar Gireular
# UPI-Mow available in A5BA for Retail Individual Invesiors and Non - Institutional Investor applying for amouwnt upie T 500,000/, applying through Registered Brokers, DPs and RTAs, UPI Bidder glso have the oplion to submit the
Sim iE SHfE ‘ 'F’, application directly to the ASBA Bank (SC5Bs) or to use the facifity of linked online trading, demat and bank account. Investors are required to ensure that the bank account used for bidding is linked to their PAN. Bidders must ensure that
ple, ! 1 2 * thelr PAM is linked with Aadhaar and are in compliance with CBDT notification dated February 13, 2020, [ssuad by the Central Board of Direct Taxes and the subsequent press releases, Including press releases dated June 25, 2021 and
Smart way of Appi ication!!! LMIFIED FAFMENTS INTERFACE  September 17, 2021 and CBODT circular no.T of 2022, dated March 30, 2022 read with press release dated March 28, 2023 and any 5uh.5:equer1t tpress releases in this regarl:l
T Applications Supported by blocked amount (ASBAY is a balier way f ] ASBA has 1o be avaled by all the irvestors except Anchor investors, UP| may I:-*-a-aamd by {1} Retail kndividisal Investors in the Retail Portion: (il Non-Insulional Investors wilhan E:".‘.'ﬂ|h.i!1.lil-"' lza of up b ¥ 0.50 I'I‘1||ri:="| in the Non-Institutional Portian, For details on the & SBAand UPI process,
r el P i j 12 3 DiEtier way o

applying 1o issues by simply blocking the fund in the bank account, Far
further delails, check saction an ASBA,

Mandatory in public issues. No cheque will be accepted,

please refier o the detsds given inASBA form and sbridged prospectus end slso please refer to the seciion “Offer Procedure” on page 633 of the BHF. The process 15 &0 avatable an he website of Association of Imestmeant Bankers of Inda ["AIBIT) and Stock Exchanges and in the Genergl
Informatice Document. ASEA bid-cum-application forms can be downloaded from the websites of the Stock Exchanges and can be obfained from the list of hanks thatis ':|I5|'.||E'1'-E!'-.- on fhe website of SEB af wew.sebi gov lr's.ehlwﬂh-cﬂhﬂf'l:'lherr'lhtun doTdoRecognisedFpi=yes&intmid=33
and hitps:Peenw sebi gov infsebiweblother/ Clherhction. do?doRecognisedFpi= yvesiintmid=43, rcsnec‘uelf ag updated from time to time. For the list of UP| apps and banks fveon IPO, please m*nr"- e link: whnw, sebi povin. UPI Bidders Bidding using the UPI mechanizm may apply
through the SCSBs and mabile applications whaose names appear on tha wabsie of SEBI. as updated from fime 1o fime. Kotak Mahindra Bank Limited and 111 Bank Limited have been appointed as Sponsor Banks for the Offer, In accordance with the requirements of the SEBI Cacular
daled November 1, 2018 a5 amended, For Offer related queries, please contact he BRLMs on theif raspective emal [Ds a5 menbionad below, For UPI related queres, invesiors can contact NPCIat the 1] frea numbes: 18001201 740 and rzd 1d: ipo.upii@ngc.org dn

THE EQUITY SHARES OF OUR COMPANY WILL GET LISTED ON MAIN BOARD PLATFORM OF THE STOCK EXCHANGES

In case of any revision in the Price Band, the BidhOffer Period will be axtended for at least three addiional Working Diays after such rension of the Price Band subject to'the
Bid/Offier Pariod nat exceeding 10 Wearking Days. In cases of force majours, banking strika or similar unforesaen circumstances, our Company may, In consultation with tha
Book Running Lead M-m.-]g:—lra for reasons 1o be recorded in wrling, extend the Bid/Offer Pariod for a minimum of one Working Day, subject to tha Bid/Offer Pariod not
axceeding 10 Works ng Days. Any revision in the Price Band and the revised BidiOffer Period, if applicable, will be widely disseminated by nolification to the Stock
Exchanges, by issuing & public notice, -and alse by indicaling the change on the respective websites of the Book Kunning Lead Managers and at the terminals of the other
members of the Syndicale and by intimation to the Designated Intermediaries and the Sponsor Bankis), as applicable,
The Offer is being made in terms of Rule 1H2)(b) of the SCRR réad with Regulation 31 of the SEBI ICOR Requiatians, The Offer is being made through the Book Building
Process, in compliance with Regulation 6{2) of the SEBI ICDR Regulations, wherein in terms of Regulation 32{2) of the SEBI ICDR Regulations, al least 75% of the Offer
shall be avaiable for allocation on a proporiicnate basis fo Qualified Institulional Buyers {"QIBs" and such portion the “QIB Portion"), provided that our Company in
consultation with the Book Running Lead Managers, may allocate up to 80% of the QB Portion fo Anchor frvesiors, on a discrebonary basis inaccordance with the: SEB|
IGOR thgu labons (the "Anchor In-.-estnr Partion™ ) and 40% of such Anchor Investor Porllon shall be reserved as under: (1) 33,33% for domestic Mutual Funds, and (i)
6,670 for Life Insurance Companies and Pension Funds, subject to valid Bids being received from the damestc Mutual Funds, Life Insurance Companies and Pensian
Fumds af or above the price at which alocaton s made to Anchor Investors. In the event of under-subscription or non-allocation in the Anchor nvestor Portion, the balance
Equity 3hares shall be added to the QIB Pordfion (excluding the Anchor Investor Portion) {"Met QIB Portion™). Further, 5% of the Net QIB Porticn shall be availabla for
allocation on a proportionate basis to Mutual Funds-only and the remainder of the Met QIB Portion shall be available for allocation on a proporbonate basis 1o all QIBs {other
than Anchaor Investors), including Mutual Funds, subjact bo valid Bids being recenved al or above the Offer Price. If at leasl 75% of the Offer cannol be Alloltad to Q1Bs, then
the entire application money will be refunded forthwsth, Further, not more than 15% of the Offer shall be available for allocation to non-instiutional investors {“Non-
Institutional Investors” or "Nils") (the "Non-Institutional Portion"”) of which one-third of the Mon-Institutional Portion shall be available for allocation to Bidders with an
application size of more than 30.2 millloryand up b ¥ millicn and o-thisds of the Non-Instifufional Portion shall be avaiable for allocation to Bidders with an application
size of more than ¥1 miltion and under-subscription in either of these two sub-categories of Non-Institutional Fortion may be allocated to Bidders in the other sub-categony
of Non-Inefifutionad Porfion in accordarce with the SEBI |COR. Regulafions, subject to valid Bids being received at or above thie Offer Price. The alocation to each Mon-
Institutional Investor shall not be less than the menimum application size, subject to avaifability of Equity Shares in the Non-Institutional Portion and the remaining available
Equity Shares, if any, shall be allocated on a proportionale basis in accordance with the conditions specified in (his regard in Schedule X1 of the SEBI ICER Regulabons.
Further, not more than 10% of the Offer shall be available for alocation fo retall indwidual invesiors (“Retail Individual Investors” or “Ri1s”) (the “Retail Portion™) in
socordance with the SEBI ICDR Regulations, subject to valkd Bids being received at or above the Offer Price. All Bidders (otiver than Anchor Investors) shall mandaionby
participate in thiz Offer through the Application Supportad by Block Amount (“ASBA") process and shail provida detaits of their respective bank account (including LIF| 1D
for UP| Bidders [defined hareinafter)) in which the Bid Amount will be biocked by the SCS58s or the Sponsar Bank(s), as the case may be. Anchor Investors are nol parmiliad
i participate in the Offer through the ASBA process. For details, specific attention is invited to "Offer Procedure” on page 638 of the RHP,
Bidders! Applicants should ensure that OP |D, PAN, Client ID and UP1 ID (for UPI Bidders bidding through the UPI Mechanism) are correctly filled in the Bid cum
Application Form. The DP |D, PAN and Client ID provided in the Bid cum Application Form should match with the DP 1D, PAN, Client ID available in the Depository
database. otherwise, the Bid cum Application Form is liable to be rejected. Bidders/ Applicanis should ensura that the beneficiary account provided inthe Bid cum
Application Form is active. Bidders/Applicants should note that on the basis of the PAN, DP ID, Client ID and UPI ID (for UPI Bidders bidding through the UPI
Mechanism) as provided in the Bid cum Application Form, the Bidder/Applicant may be deemed to have authorised the Depositories to provide to the Registrar to
the Offer, any requested Demographic Details of the Bidder/Applicant as available on the records of the depositories, These Demographic Defails may be used,
amaong other things, for giving Allotment Advice or unblocking of ASBA Account or for other correspondancels) related to the Offer. Bidders/Applicants are
advised to update any changes fo their Demographic Details as available in the records of the Depository Participant to ensure accuracy of records. Any delay
resulting from failure to update the Demographic Details would be at the Bidders'/Applicants’ sole risk. Investors must ensure that their PAN is linked with Aadhaar

and are in compliance with CEDT notification dated February 13, 2020 and press release dated June 25, 2021, read with press release dated September 17, 2021
and CBOT circular no.7 of 2022, dated March 30, 2022 read with press release dated March 28, 2023 and any subsequent press releases in this regard.
Contents of the Memorandum of Association of our Company as regards its objects: For informabion on the main objects of our Company, please see the section
“History and Cartain Corporate Matters - Main Objects of ouwr Company ™ on page 280 of tha RHP. The Memorandum of f Assaciation of our Company is & material document
for inspection inrelation to the Offer, Far further datails, pleasa see the section illed “ Material Contracts and Documeants for Inspection” an page 687 of the RHP.
Liability of the members of our Company: Limited by shares
Amount of share capital of our Company and Capital structure; A3 on the date of the RHP, the authorised share capital of the Company is T 400,000,000 divided into
A00 000,000 Equity Shares of face value 1 each, T5.572 divided into 5,572 Seed Round CCPS bearing face valus of 1 each, THE2,040 divided into 56,204 Series ACCPS
bearing face value of T10 each, ¥3,706,620 dvided inlo 88,242 Series B CCPS bearing face value of T110 each, 1,773,200 divided inio 88,660 Series C CCPS bearing faca
vatue of T20 each, T20,000 dwided into 1,000 Seres C1 CCP3S bearing face value of T20 each, T140, T80 divided nto 7,038 Series C2 CCPS bearing face value of $20 each,
1859 260 divided into 42 963 Series D CCPS bearing face valus'of T20 each, 1525, 320 divided into 26, 266 Series D1 CCPS bearing face value of 320each, T581,430 divided
into 29,074 Series D2 CCPS bearing face value of T20 each, 2,500,000 divided into 125,000 Seres E CCPS bearing face value of T20 each and T1,044 divided into 1,044
Series 1 COPE bearing face value of 71 each and the issued, subscribed and paid-up share capital of the Company is % 251,010,354 divided into 251,010.354 Equity Shares of
face value of ¥1 each, For details, please see the section itled “Capital Structure " on page 117 of the RHP
Names of signatories to the Memorandum of Assoclation of our Company and the number of Equity Shares subscribed by them: The inital signatories to the
Memaorandum of Association of our Company along with their alloiment detals are allatment of 50,000 Equity Shares 10 Anand Rohindas Prabhudeésai and Dhirendra Nalin
Mahyavanshi. For details of the share capital history of our Company, please see the section tiled “Capital Structure™on page 117 of the RHP.
Listing: The Equily Shares offersd through the Red Heming Prospectus are proposed 1o be listed on the Stock Exchanges. Dur Campany has received in-principle approvais from
BSE and NSE for Esting of the Equity Sharas pursuant io thair latters sach dated November 24, 2025, For the purposes of the Offer, NSE shall ba tha Designatad Stock Exchanga. A
signed copy of the Red Hermring Prospactus has been filed and the Prospaclus shall be filad with the RoC n accardance with Saction 32 and Section 2644) of the Companias Acl,
2013, For defails of the matenal contracts and documents avadable for inspection from the date of the Red Hemng Prospectus up to the Bid'Offer Closing Date, see “Material
Contracts and Documents for Inspection”beginning on page 687 of the RHP.
Disclaimer Clause of tha Securities and Exchange Board of Indla ("SEBI™): SEBI only gives its observations on the Dffar documeants and this does nol constitule appraval
af aither the Offer or the spedified securities stated in the Offer Documeanl. The investors are advised 1o refar 1o page 611 of the RHP for the Tull text of the disclamer clause
of SEBI
Disclaimer Clause of NSE (Designated 3tock Exchange) : It is fo be distinctly understood that the permission given by NSE should not in any way be deemed or construed
that the Offer Document has been cleared or approved by NSE nor does it carfify the cormectness or compietenass of any of the contents of the Offer Document. The investors
are advised to refer o page 616 of the RHP for the full text of the Disclaimer Clause of NSE.
Disclaimer Clause of BSE: It is fo be distncily understood that the permission given by BSE should not in any way be-deemed or construed tha! the Red Herring Prospectus
has been clearsd or approved by BSE nor does i cerlify the comeciness or compieteness of any of the contents of the Red Hemng Prospecius. The investors are advised o
refer iopage 615 of the Red Herming Prospectus for the full fext of the Disclaimer Clause of B3E
General Risk: Investments in equily and equity-related securities involve a degrae of isk and investors should not invest any funds in the Ofar unloss they can afford 1o 1ake
the risk of losing their enlire investimant. Invastors are advised 1o read the nsk factors carefully befare taking an investment decision in the Offer. For taking an invastment
decision, mvesiors must rely on their own examination of our Company and the Offer, including the nsks involved, The Equily Shares have notbeen recommendad or appraved
by ihe SEBI, nordoes SEB| guarantee the accuracy or adequacy of the conients of the Red Heming Prospecius. Specific atiention of the investors is invitad to "Risk Factors”
beqginning on page 22 of the RHP.

NOTICE TO INVESTORS: CORRIGENDUM TO THE RED HERRING PROSPECTUS DATED JUNE 15, 2026 (“CORRIGENDUM")

ascribedto such terms inthe RHP.

BOOK RUNNING LEAD MANAGERS

This Corngendum is with refarence ta the RHP filed in relation to the Offer. In the section fitied “Capital Structure - Our shareholding pattern” on page 148 of the RHE (i} the number of Equity Shares underlying oulstanding converfible secunties (including warrants) under the ‘Public’ cateqory of
shareholders and ‘Tolal' shall be read as 2,439,512 inslead of 2. 425, 985; (] the lotal number of shares on & fully diluted basis (including warrants, ESOP convertible securifies ele.) under the "Public’ calegory of shareholders shall be read a5 210,217,688 instead of 210, 204, 161, and (i) the total number of
shares on afully diluted basis (including warrants, ESOP, convertible secuities elc.) under Tofal shall be read as 253 449,866 inslead of 253,436,339, Further in the sections, “The Offer” and “Material Contracts and Documents for Inspection” on pages 971 and 634 of the RHE respectively, the date
af the board resolution allhonsing Humming Bird Invesimen! Holdings SPV lo parficipate in the Offer for Sale is lo be read as Seplember 3, 2025 instead of Seplermber 4, 2025,

The information above modifies and updates the information (as applicable) in the RHP. The RHP accordingly stands amended to the extent stated hereinabove and the above changes are 1o be read in conjunction with the RHP. Please note that this Corrigendum does not reflect any changes that have
occurred between the date of filing of the RHP and the date of this Corngendurm and the relevant changes shall be reflected in the Prospectus as and when filed with the RoC, SEBI and the Stock Exchanges. Unless otherwise specified, all capitalized terms used herein shall have the same meaning

REGISTRAR TO THE OFFER WA QR SRl IS 1P

Jefferies l JM Financial

lﬂlﬂl‘ Securities

COMPLIANCE OFFICER

Prashant Saini
The DRE Sahar 4 and 44, 17 floor, A wing, Marol Village,

mogilgl
e Andheri BEast, Mumbai 400 0009, Maharashira, India

Waspnnmmore Bordang

B KFINTECH

Jefferies India Private Limited

Level 16, Express Towers, Nariman Point

Murrbal - 400 021, Maharazshlrz, Indis

Telephone; +91 22 4356 6000

E-mail: Turttamint.IPO@jafianes. com

Investor grievance email: jipl.grievancejeffienes. com
Website: www gfenes.com

Contact person: Akshat Shah | Hanu Bansal

SEBI ragistration no.: INMOGC011443

JM Financial Limited

7" floor, Cnergy, Appasaheb Marathe Marg
Prabhadew, Mumbal - 200 025

Maharashtra, India

Telephone: + 97 22 6630 3030/ 3252

E-mail: turlemint ipoi@jmil.com

Investor grievance email: grievance.ibd@jmil.com
Website: www mfl,com

Contact person: Prachee Dhuri

SEBI registration no.; INMODDO103519

ICICI Securities Limited

[CICT Venbere House, Appasaheb Marathe Marg
Prabhadevi, Mumiai - 400 (25

laharashira, India

Telephona: +91 22 G807 7100

E-mail: turilemint ipoi@icicisecuribes. com
Inwestor grievance email;
customercarafiscicisacurties.com

Website: www icidsecurifies.com

Contact person: Rahul Sharma' Ashik Joisar
SEBI registration no.: INMODDO11172

| Tel: 022-6B387400
| KFin Technologies Limited E-mail: companysecretaryilturtiemini.com
| 301, The Centrium, 3* Floor, 57

Lal Bahadur Shasir R::au Mav Pada, Kurla [West),
| Mumbai - 400 070, Maharashira, India
| Tel: + 91 40 6716 2222/ 15600 304 4001
| E-mail: Turtsemind.ipo@khntech.com
| Website: www kfintech.com
| Investor grievance e-mail; elnward risi@¥fintech com
| Contact parson: M. Murali Krishna

| SEBI registration ne.: INRDDOD00221

Motital Oewal Investment Advisors Limited

107 Floor, Motilal Oswal Tower,

Rahimiullah Sayani Road, Opposite Parel 5T Dapat,
Prabhadevi, Mumbai - 400 025 Maharashira, India
Telephone: +31 22 7193 4380

E-mail; furtiemint.ipei@modilaloswal.com

Investor grievance e-mail:
moiaplradressal@motilaloswal.com

Website: www motilaloswal .com

Contack person: Rifu Sharma/Shashank Fisat
SEBI registration No.: INMODOO11005

Investors may confact the Company Secrefary and
Compliance Officer or the Registrar to the Offer in case of
any pre-Cifer or post-Cifer related gnevances including
non-receipt of laters of Allotmeand, mon-credil of Allotted
Enuity =hares in the respectine benedficiany acoount, non-
receipt of refund orders or non-receipt of funds by
slectronic mode, atc. For 8l Offer related queries and for
redressal of complaints, Invesiors may alsa write 1o the
BRLMs

AVAILABILITY OF THE RHP: Investors are advised fo refer fo the RHF and the section tlled "Risk Factors " on page 22 of the RHP, before applying inthe Odfer. Acopy of the RHP shall ke zvailatde on website of SEB atwww s=bi.gov.in, websites of the Stock Exchanges i.e, BSE Limited and Mational stock Exchange of Indiz Limited at www, bseindia.com and
www nsaindia,com, respectively, and on the wabsite of the Campany atwww. turlerminl, com and on the websites of the BRLMs, 1.8, ICIC| Securities Limiad, Jefferias India Private Limilad, JM Financial Limdted and Motilal Oswal Investmant Advisors Limited al waww.icicisecurties com, www, jaffenas com, waw, jmfl com and www.matilaloswal. com, respectaly
AVAILABILITY OF THE ABRIDGED PROSPECTUS: A copy of the abridged prospectus shall be available on the website of the Company, the BRLMs and the Registrar to the Offer at www. turllemint.com, wew icicisecunties,com, www jefleries.com, www. jmil.com and www.motisloswal com and www kfintech_com, respectively

AVAILABILITY OF BID CUMAPPLICATION FORMS: Bid cum Applicalion Forms can be obtained from the Registered and Corporate Office of Turtlemint Fintech Solutions Limited , Tel; 022-68387400; BRLMs : ICICI Securities Limited, Telephone; +81 22 8807 7100, Jefferies India Private Limited, Telephone; +31 22 4356 6000, JM Financial Limited,
Telephone: + 91 22 6630 3030 and Motilal Oswal Investment Advisors Limited, Telephone: + 81 22 7193 4380 at the salact locations of the Sub-syndicate Membars [as given below), SC5Bs, Registarad Brokers, RTAs and COPs participating In the Offer. Bid cum Application Farms will also be avallable on the weabsites of BSE and NSE and the Designatad
Branches of SCSBe, the fist ofwhich is available at websites ofthe Stock Exchangesz and SEBL

Syndicate Members: JM Financlal Services Limited, Tel; + 91 22 8436 3400 and Motilal Oswal Financial Services Limited, Tel: 4531 22 7183 4200/ +91 22 T193 4263

Sub-Syndicate Members: Spaisa Capilal Limited, Alankit imagnations Limited, Almondz Global Securities Limited, Anand Rathi Share & Slock Brokers Limited, Ashika Stock Broking Lid, Asit C. Mehta Investiment Interrmediates Linwtad, Axis Capital Limited, Centrurn Broking Limded. Centrum Wisalth Managemen! Lid, Choice Equity Broking Private Limited,
DaLAL & BEOACHA STOCK BROKING PYT Limited, DE(Intemational} Siock Brokers Lid, Eurekha Siock & Share Brokars, Finwizard Technology Private Limited, Fisdom Technology, Globe Capital Market Delhi, HDFC SECURITIES Liméled, DBl Capital Markets, lIFL Capital Services Lid | Formely known as IIFL Securities Ltd}, Inveniure Growth & Securities
Ltd, Jobanputra Fscal Services Pyt Lid, Kanbla! Chhaganlal Securities Pvt Limited, Keynole Capital, KJMC Capital Market Services Limited, Kotak Securities Limited, LKP Securities Limited, Mehta Equities, Nuvama Wealth and Investment Limited, Pantomath Financial Services Lid, Prabhudas Litadher Pyt Limited, Pravin Ratilal Shars And Stock Brokers
Limifed, Religara Securities, RR Equily Brokers Pyl Limited,, SBICAP Secunfias Limitad, Sharakhan Limited, SMC Global Securitins Limiled, 55 Corporata Securties Limited, Systematix Shares and Stocks (India ) Limited, TradeBulls Securitas (P) Limiad, Upstox Sacurities Privata Limiled and YES Securnties (India) Limited

Public Offer Account Bank ; ICIC| Bank Limsed + Escrow Collection Banks : Kotak Mahindra Bank Lim#ted

Refund Bank : Koftak Mahindra Bank Lirmited » Sponsor Banks ; Kotak Mahmdra Bank Limeted and ICIC] Bank Limited
UPI: UPI Bidders can also bad through UPI mechanism

All capitalized terms used herein and not specifically defined shall have the same meaning as ascribed to them inthe RHP. ror TURTLEMINT FINTECH SOLUTIONS LIMITED

(formerly known as Turiemint Finfech Solutions Private Limited,

pnar to wiich i was known a5 Firdech Biue Sofubons Privane Limitad)
Cncbehalf of the Board of Direciors

Sdi-

Prashant Saini

Company Secrefary and Compliance Cfficar

Place: Mumbai, Maharashira
Date: June 22, 2026

TURTLEMINT FINTECH SOLUTIONS LIMITED (formery known as Tuflemint Fintech Sofutions Private Limifed, prior fo which & was known az Fintech Blue Sofutions Privale Limited) is proposing, subject to applicable statutory and regulatory requirements, receipt of reguisite approvals, market conditions and other considerations, fo make an initial public
affering of its Equity Shares and has filed the RHP with RoC and the Stock Exchanges on June 15, 2026, The RHP is avallable on the website of SEB| at www.seti.govin, as well asan the websites of the Stock Exchangesi.e. BSE and NSE al www bsaindia,com and waw. nseindia.com, respectively, on the website of the Company at www. turllamint.com and on the
wibsites of the BRLMs, i.e. ICICI Securties Limited, Jefferies India Privale Limited, JM Financial Limited and Molilal Oswal Invezirment Advisors Limited ab wwwicicisecuribes oom, www jeffenes.com, www jmifi.com and www mot#sdoswal .com, respectively. Any potential Bidders should note thaf inwestment in equity shares invalves a hagh degree of risk and for
detads relating to such risk, see “Risk Facfors™ beginning on page 22 of the RHP. Potentizl Bidders should not rety on the UDRHP-! filed with SEBI and the Stock Exchanges for making any investment decision and should instead rely on the RHP, when filed, for making an investmeni decision

This public annoéncament is not an offer for sale of the Equiy Shares in the United States. The offer-and sale of the Equity Shares in the Offer have not been and will not be registered under the LS. Seconties Act of 1933 (the *U.S. Securies AcE) orany other applicable law of the Unied Slatez and, unless so registerad, may not be offered or sold within the
U5, excepl pursuant to an exampbion from, or In a transaction nol subject ko, the registration requirements of the LS. Securilies Act and applicable stale securities laws, Accordingly, the Equity Shares ase baing offersd and sold outside of the U3 in offshore iransactons as defined in and in complance with Regulation 5 under the U3, Sacurities Acl and the
applicable laws of the jurisdiction where those offars and sales are made. There will be no public offering of the Equity Shares inthe United States.

Itig 1o be distinctly undarstood that the perméssion given by Stock Exchangas should notin any way be deemad or constrsed that the Offar Docimant has bean clearad or approvad by Stock Exchanges nor does it cartify the correctnass or completenass of any of the contants of the Offer Document. The investors are advised 1o refar io the Ofer Documant for
the full text of the Disclaimer Clause of NSE and BSE Limited
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